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THE SCHEDULE 

(See section 2) 

1. Section 10 of the Bihar Land Reforms Act, 1950 (Bihar Act XXX of 1950), as amended by the Bihar 

Land Reforms (Amendment) Act, 1964 (Bihar Act IV of 1965) and by the Bihar Land Reforms 

(Amendment) Act, 1965 (Bihar Act VI of 1965). 

2. Section 10-A of the Bihar Land Reforms Act, 1950 (Bihar Act XXX of 1950), as inserted by the Bihar 

Land Reforms (Amendment) Act, 1964 (Bihar Act IV of 1965). 

3. Section 31 of the Bihar Land Reforms Act, 1950 (Bihar Act XXX of 1950), as amended by the Bihar 

Land Reforms (Amendment) Act, 1964 (Bihar Act IV of 1965) and by the Bihar Land Reforms 

(Amendment) Act, 1965 (Bihar Act VI of 1965). 

4. Sub-rule (2) of Rule 20 of the Bihar Minor Mineral Concession Rules, 1964, as inserted by the Bihar 

Minor Mineral Concession (First Amendment) Rules, 1964, published under the Bihar State 

Government notification No. A/MM-1099/64(Pt.) 7700/M, dated the 19th December, 1964, in the 

Gazette of Bihar (Pt. II) dated the 30th December, 1964. 

 


